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THE HIGH COURT OF JUDICATURE AT BOMBAY
APPELLATE SIDE
NOTIFICATION

No.Exam P.1102/2024/3.— In exercise of the powers conferred by Article 229 of the Constitution of
India and all other enabling powers in that behalf, the Hon’ble Chief Justice is pleased to direct that
the following amendment shall be made in the High Court Departmental Examination Rules, 1995 :—

Insert new Rule 11-A, after existing Rule 11 of the High Court Departmental Examination
Rules, 1995 as under :

“ Rule 11-A. No member of the staff shall be permitted to
appear for the Lower Standard Departmental
Examination until he/she has completed one
year of service as a Clerk. ”

By order and in the name of the Honourable
the Chief Justice of Bombay High Court.

HIGH COURT OF JUDICATURE

AT BOMBAY

R. N. JOSHI,
DATE : 06 May 2024. Registrar General.
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